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DR. KRUPASINDHU  BHOI
(Sambalpur) : The movement of min-
erals and argicultural goods from wes-
tern Orissa to eastern Orissa has become
very difficuit.in the absence of direct rail
link. The State Government and the
Members of Parliament from Orissa have
highlighted the prime need of Talcher-
Sambalpur rail link time and again
which would provide direct connection
between Sambalpur and Paradip. Con-
struction of this line would shorten
the distance between northern and
central India and the ecastern coast
by nearly 470 kilometres and would
effect considerable economy in the cost
of transportation, It would reduce the
congestion of traffic in the Jharsuguda-
Kharagpur section of the South-Eastern
Railway.

If this line is constructed, the dis-
tance between the aluminimum smelter
and alumina plent uader construction
at Damanjuri and Anugul would be
reduced by 75 dms. The rail link would
therefore, effect the economy of the
project to a considerable extent.

The Talcher-Sambalpur railway line
would provide a direct communication
between coastal ©Orissa and western
Qrissa, a tribal area, rich in mineral
and agricultural resources. At present,
one has to travel through the State of
West Bengal and Bihar in order to
reach Sambalpur, the headquarters of
western Orissa from the State capital.
The proposed railway line is, therefore,
vitally important for the growth of the
econmy of the State and the esatablish-
ment of much needed emotional integr-
ation between the coastal_ Orissa and

western Orissa.

in view of this, I demand that the
construction of Ta'cher-Sambal!pur rail
link should be taken up during the
Sixth Plan period.

(1v) PROBLEM  OF
WATER IN MIRZAPUR AND VARANASI
TITTAR PRADESH.

DRINKING

=it gatwra faw (frsige) « awmafy
agizg, & fagw 377 & mwdfta fasa-
fafaa fawa &1 M1 wedT qgigg &1
ST AIH[T FIAT AZAT § ¢

Ay 1 AT AT 9T IUTL NI F
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(V) FINANCIAL ASSISTANCE FOR
SLUM CLEARANCE IN PATNA.

Wt TAmEAr @et (gzAr)
awiafa wgiza, & fFaw 377 & a4
fazafafaa faaa ®7 91T a4t agian
1 A1 WIHGT FIATE
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(V1) ILLEGAL IMPORT OF COCOUNT
OIL AT COCHIN PORT.

SHRE EK. IMBICHIBAVE (calicut
An alarming situation has arisen due to
the clandastins imports of coconut oil
in the name of “Fattyacid” at cochin
port. A foregin ship carrying 1450 tons
of coconut oil from Penang has started
unloading, the coconut oil, markd as raw
material for soap manufacturing since
last Thursday. This oil is said to be for
a soap manufacturing firm in Kerala.

This is yet another example of
clandastine import of coconut o0il by
big traders and big monopolists to cheat
thousands of poor farmers of Kerala,
Kerala account for 90 per cent of the
milling copra produced in the country
and this cash crop sustains most of the
farmes in the State. That is why we

cannot justify the import of the
' coconut products. The coconut
prices are declining. They stood
at Rs. 1840 per quintal in November
1980 and went down to Rs. 1250 in July
1981 due to large scale imports. This
Aarline continued in 1982 and due  to
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this the farmers and the State lost
Rs. 175 crores each during the last three
years. When the price of coconut is
falling in the market, prices of all
other commodites are rising.

The unscrupulous traders and big
businessmen are taking. advantage of
the loopholes In the Import policy, thus
stimulating fall in the prices. The farm-
ers should be guaranteed a stable price
for their produce.

The Government must order imme-
diate confiscation of the illegally import-
ed cococut oil, Government also should
?akc strict measures to stop all illegal
imports in future.

I also wish the Prime Minister and
the Commerce Minister will take note
of the seriousness of the issue and take
all necessary steps to safeguard the
interest of the cultivators,
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